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VERSUS
1. Union of Indis through the Genszral Manager, Wsstarn

Railway, Churchgate, Bombay.

[gR}
.

Divisional Msechanical EBnginser, DPFM  0ffic:z, Wsstern

Railway, Jaipur.

CORAM:
HOI'ELE MEP. GOFAL I'RTISHIA, V
HOW'ELE ME. O.FP. ZHAFMA, MEM
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Respondents ‘ ce. SHRI F.I.

O R DER

PER HOII'BLE MpP, GOPAL TUFISHUA, VICE CHATIFMAN

Administrative Tribunal (Procedure) Pulez, 1927, z:z2e2liing a review

of the ovder passed by & Division Bznch <f ithig Tribunal on

12.4.94 in TA 198:&/26

2. Wz have heavrd the learnzd counssl fovr thes petitionsr and

and Shri Badvi Prasesd, AJdditional Officer Inchavgs, departmental

representativ: for the rvespondsnts and have perused ths recovds.

.

the dzcizion  impugned by his vreview

L

petition shows that Mr. U.D. Sharma, couna:zl £or the respondents

had carlizr produczd the records of the year 1982-22 and had

}]

through the vracords he was
c ol tzst was held in 1934 particularvly
1l1th and 12th Januvavy, 1934. The learnsd couns
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n on rzcord, and it Lranspives from thisz document

reapect of ithe petitionsr also. Mr. Sharma, learnzd counzazl

the veapondznts, has today admitibzd that his cesvlier statzment

cese2.
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madz availakble to him at the time of hearing of th: TA  in

)
u

quesiicn. We ar: of the view that =2ince a new and important

siece of evidence has come to light which <could not ke producsd
£

has
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. In view of what
Application iz allowsad and the ovder passed on 12.4.94 in TA

1925 /&6 by a Division Bench of the Tribunal iz racallzd.

5. The aforeszaid TA z2hall be listed for hearing on 14.8.95.
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to producs the
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